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Applicant

New Delhi this' the

Hon ble Or Tnc d
Hon'ble Sh. s.P

?/' ^^"^'^odar Mishra,

Distt. Bolangir.

(through Sh. a k- D.^k
'  Behera, advocate)

versus

1 • Union of India
represented by the

(^^Pai'tment of

Nel ^

BoahS,'°^0!r®IocnCalcuha-70i M?. ''"'

loarf®A/G°^0"r''®Calouita(700 00;/"°"®"'' ""aa.
General Manager,
urdinbnce Factory.

t- Bolanair,

(through Sh. v*^p k'l-i kVSR Krishna, advocate) Respondents

Hon'ble Dr. Jose P•Jose p, Verghese, vioA ch-s-
Ghairman-(j)
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The relief sought in this «nm-
the seniority Ust i^ation is thatlist published by rh^
^5. 1.ss With respect to the appr. ^
appropriate directions k ^ wrong andir-ections may be issued.
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''® the learned counsel , for
parties and it was shown that in the said seniority list
the applicant is shown against Serial No. 88 while his
position Should have been some where in between 25 and
26. Since the finalisatlon' of the seniority of the
apBlioant is governed by the statutory rules modified by
the Department of Personnel s Training vide its O.M.
dated 19.7.89, we find that there is substance in the
contention of the applicant and the seniority position of
the applicant is to be reconsidered under the said

atutory rules as well as in the light of the said O.M. '
We would make it rioar -i-k ■ • .iIt Clear that the said O.M. contains the
consideration of the seniority of a senior person when a
3unior person has been assigned a -particular seniority
irrespective of their number of years in the feeder cadre
provided the concerned person has completed his period of
probation. By acknowledging the said decision under the
rule is a correct way of looking at the matter at hand.
tnG '^©spond©nts i pass an appropriate,order in the-e-the applicant and assign him the oorro
-Torityin —dance'with the statutory rules with'
three months from the date of receipt of '
order provided there is' no oth

no other order =.ra-s-aer against therespondents not to do so.
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In case the position of the ann, ■
seniority list is found r u ' OPlioant in theround to be correctbim. he is entitled to all contended now by

accordance With the r^l benefits in



^ given to him without reference to this Tribunal,
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With the aforesaid observations/direction;

this O.A. is disposed of. No costs.

(S. P.

Member(A)
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(Dr. Jose^. Verghese)
Vice-chairman(J)


